IN THE INCOME TAX APPELLATE TRIBUNAL
DELHI BENCH ‘SMC-2’°, NEW DELHI

BEFORE SH. N. K. BILLAIYA, ACCOUNTANT MEMBER
AND
MS. SUCHITRA KAMBLE, JUDICIAL MEMBER
(THROUGH VIDEO CONFERENCING)

ITA No.8371/Del/2019
Assessment Year: 2011-12

Radhey Shyam HUF ITO
H. No.19, Sector-18, | Vs | Ward -2 (2)
Faridabad Faridabad
PAN No. AAIHR9300N
(APPELLANT) (RESPONDENT)
Appellant by None
Respondent by Sh. Farhat Khan, Sr. DR.
Date of hearing: 25/02/2021
Date of Pronouncement: 25/02/2021

ORDER

PER N. K. BILLAIYA, AM:

This appeal filed by the assessee is preferred against the
order of the CIT(A), Faridabad dated 12.09.2019 pertaining to A.Y.
2011-12.

2. Vide letter dated 25.07.2020 the appellant sought
permission to withdraw the appeal as the dispute has been
settled under the Vivad Se Vishwas Scheme,2020.

3. Noting the contents of the application the appeal is

dismissed as withdrawn.



4.  Decision announced in the open court in the presence of

both the representatives on 25.02.2021.
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